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CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH

0.A.No,568/97

Friday, this the 2S5th day of April, 1997,

CORAM:

HON'BLE MR AV HARIDASAN, VICE CHA IRMAN
HON'BLE MR PV VENKATAKRISHNAN, ADMINIS TRATIVE MEMBER

Suresh Kumar M,

Extra Departmental Delivery Agent,

Kodunganoer (Provisional),

Trivandrum, _ - Applicent

By Advocate Mr MR Rajendran Nair:

VUs _ fﬁ"”
1.  Assistant Superintendent of |
Post Oftices,
Trivandrum £ast Sub Division,.
2. Superintendent of Post 0frices,

Trivandrum South Diviasion. - Respondents

By Advocate Mr George Joseph, ACGSC

The application :: having been heard on 25.4.97
the Tribunal on' the same day delivered the follouwing:

ORDER

HON'BLE MR AV HARIDASAN, VICE CHA IRMAN

The grisvance of the applitant is that though he is

vorking provisionally as Extra Departmental Delivery Agent,

Kodunganoor, the respondents refused to consider his case

for regular selecticn and appoinfmant on the ground that

his name has not been sponsored by the Employment Exchangs.
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Therefore he has filed this applicstion praying for
declaration that he is entitlad to be considered for appoint-

ment as EDDA, Kodungénoor.

2. When the application came up for hearing, learned
counsel for respondents states that in view of the ruling

of ths Supreme Court in Excise Suﬁerintendantl Malkapatnam,

Krishna District, A.P. Us KBN Visweshwara Rao and others,

s

(1966) 6 SCC 216, the respondents would consider the candi-
dature of the applicant also before appointment. In theA
result the application is disposed of directing the raspog-/f”
dents to rinalisa the selection and éppaintment to the post

of EDDA, Kodunganoor only éfter considering the candidature

of the applicant also, though his name has not beean sponsored

by the tmployment Exchanga. No costs.

Dated, the 25th April, 1997,

PY VENKATAKR ISHNAN AV HARIDASAN

ADMINISTRATIVE MEMBER ' VICE CHAIRMAN

trs/254




